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applications were called on for hearing
HON BLE MR JUSTI CE MADAN B. LOKUR
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M. Aditya Narayan Singh, Adv.
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UPON hearing the counsel the Court made the follow ng
ORDER

Appli cations for exenption from filing Ofic

Transl ation are all owed.
Looking to the facts and circunstances of the case,
the appellants (Akhilesh @Barsati and Ram Asrey) are

grant ed bai | subj ect to deposi t of an anount

Rs. 25, 000/ - each in cash in t he trial court.

appellants will report to the concerned police station

once a nonth so that their whereabouts are known.

Crl.MPs. 6091-6092/2015 are di sposed of.
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